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Shri Biren Dutt s May 1 know when 
the rest of those, who have not been taken 
into any camp,  will  be taken into any 
camp and aid ̂ ven to them ?

Shri ]. K. Bhonile  : No,  Sir, only 
those who are in camp are our liablity, 
and  they are  being  given djles on an 
ad hoc basis.

Shri Biren Dutt t Is it a faa that 
only those who have entered Agartala town 
are getting such aid and those who huwe 

entered other areas have not been given 

any  aid?

Shri ]. K. Bhonalc: Those who are
in our camps are our responsibility.

Shrlmaf i Rcnu Chakravartty : Have 
these fa se migration  certificates arisen as 
a resnlt of the tightening up of the issue 
of migration certificates by Dacca,  and 
may 1 know  whether people who genui
nely want to come to India I  mean re
fugees—have been disallowed from coming 
and as a last resort they are taking recourse 
to this?

Shri J. K.  Bhonale: Thi«? Ministry 
is not conceme d with this question.  The 
question might well be addressed to the 
Ministry of External Affairs who lay down 
rules and regulations for issue of migra
tion certificates.
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Shri J. K. Bhonale : Those who have 
compensation  claims  have  been  given 
in îyment of their  compensation, aad 
those who have not get any compensation 
daim, have been given on hire purchase.
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Shri J. K. Bhonale s In all, about 

198 houses were built some two yetrt 
ago. Out of these, 180 have already been 
slotted and 18 are in the process of allot
ment.

Forward Markefa

*‘*980. Shri L. N. Miahra s WiU the 
Minister of Commerce and Conanmer
Inauatriea be pleased to state with re
ference to the Forward Markets Com
mission :

(a) the effect  of the  futures trading 
on  the  consumers*  producers  and 
manufacturers; and

(b) whether  it  has  helped  the 
agriculturist in any Way?

The Minister of Trade (Shri Kar 
markar)t (a) Furtures trading generally 
has a steadying effect on the prices of com
modities and provides facilities to the 
persons engaged in handling commodities to 
hedge  themselves  against  possible 
loss through fluctuations  in prices. It 
is  thus gene, ally  beneficial to all—t̂he 
consumers, the producers, the processors 
and the traders.

(b)  I believe so.  But in view of the 
very short time for which the regulation 
of futures market has been ftmctioning, 
it is too early to assess the direct benefits 
to the agriculturists.

Shri L. N. Miahra: May I have an 
idea  as to the  commodities  in which 
futures marketing was permitted during 
the course of the last two years ?

Shri Karmarkar t Cotton,  castor 
seed, groundnut kernel,  linseed,  cotton 
seed, groundnut oil and turmeric.

Shri L. N. Miahra s May I tknow
whether Government have taken any steps 
to allow futures trading in raw |ute also, 
as recommended by the Jute Inquiry Com
mission of 1954?  Has any decision been 
taken in the recommendation?
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Shri Karmarkar : I think—subjcct to 
correction— ŵc have not yet arrived at any 
decision  in the matter.  But I shoud like 
to have notice.

 ̂Shri Heda t In view of the aim and 
object  stated  by  the  hon.  Minister̂ 
namelŷ to steady the prices, may I know 
whether Government  have made a com
parative study of t ow the futures market 
has behaved m the last two years after the 
passing of the Bill, and before?  If son 
what are their readings ?

Shri Karmarkar t This  matter is 
always  under  our study.  The results 
seen so far have been encouragine.  Shall 
I  go into details of how prices have be- 
liaved, how they have gone down and all 
that ? I do not think it necessary.

Mr, Speaker : They may be placed 
on the Table of the House.

Shri Karmarkar s They are available 
to the general public in published publi
cations.  So there is no need̂for̂it.

Shri L. N. Miahra x May I know whe> 
ther any representation has been made to 
the Government  to the effect that per
mitting futures  trading  in  raw  jute 
will result in something like a fadka market 
thereby giving a fillip to some people who 
thrive on speculation ?

The Miniater  of Heavy Induatriea 
and  Commerce  and  Conaumer 
Induatriea  (Shri  Morarji  Deaai)t
There is always  danger  of  speculation 
in  all  these  matters,  but  because 
of the  danger,  we  cannot  allow the 
mechanism, which steadies  the market, 
to go overboard.  Therefore, it is necessary 
that in spite of the danger this should be 
kept  on.  We  are aware  of the danger 
•and try to take steps from time to time 
whenever speculation takes place.

Textile MUla
f

U9̂ T,r Shri Kajrolkar t
\ Shri M. S. Oampadaawamy t

Will  the Minister of Commerce and 
Conaumer Induatriea be pleased  to 
state:

(a) the  reasons  which  have  led  to 
the  extension of the concession  grant
ed to textile mills in the form of rebate 
on  production of  cloth in excess  of 
a  specified  quantity  for  a  further 
period;

(b) the  reasons  for the cancellation 
of  the order restricting  stocks of cloth 
udiich can be held by wholesale dealers 
to  three months*  average  stocks;

(c) whether  any  State  Government 
has  issued  any  restrictive order  sti
pulating  the quantity  of cloth which 
can  be stocked  by a wholesale  dealer 
in pursuance of the delegation of such 
powers to State Government;

(d) if 80, the name of such  Govern
ment  and particulars  of such  orders 
issued by it;

(e) whether  the rising  trend of cloth 
prices  has  been effectively  checked 
by the extension of the concession re
ferred  to in part (a) above ;  and

(f) if so, to what extent ?

The Miniater of Conaumer Indua­
triea  (Shri Kanungo) : (a)  As  an
incentive to the Cotton  Textile Mills, 
to increase production of cloth by working 
more spindles and looms more intensive
ly, as also on extra third shift produc
tion, the rebate was first effective from 
production  for September,  i95̂.  It 
was urged that as the rebate itself was 
announced only by the middle of October, 
1956, the mills would not be able to take 
all the necessary steps for working third 
shift  etc.  during the short period from 
September,  1956  to December, 1956. 
The period  during which rabate would 
be admissible  was  therefore  extended 
upto March,  1957.

(b) In  view  of the  different  situa
tions that prevailed in different parts of 
the  country,  it was  considered that it 
would  be advantageous to delegate the 
powers  to the State Governments  who 
could  then  meet their  local situations 
properly.

(c) and (d). Yes, Sir. The Government 
of West Bengal.  A copy of that Govern
ment’s Notification No. 221-F. Tex dated 
the 26th November, 1956, is laid on the 
Table of the Lok Sabha. [See  Appendix
IV, anncxure No. i]

(e)  and (f). It is too early to form a 
judgement.

Shri A. M. Thomaa 2 May I enquire 
what has been the effect of the recent in
crease in excise duty on cloth ?

Shri Kanungo t The effect has been 
that the market  has  steadied;  price« 
have, steadied, more or less.

Shri Ka|roikar i Is it a fact that some 
of the textile mills held with them stocks 
of loose and packed cloth in excess of the 
permissible  limit even after the promul
gation  of the Government  order?  If 
so,  what action has  been taken against 
the defaulters of such order ?




